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S.Venkateswara Rao .., Aprlicant.

‘1, The Unicn of India, Rep. by
its Secretary to! Govt. of India,
Min., of Personnel, New Delhi,

2. The Unicn Public, Servilce Cormicsicn,
Rep. by its Chairmen, [New Delhi,

3. Thé_State of A.P. Rep., by its

Chief Secretary,' Secretariat .

Buildings, Hyderabad, A.P, . :
4, Ch, Satyeharayanﬁ : .o Réspondents.
Courisel for the appliceant .’ : Mr.J.Venugopal Rao .
Counsel for the xespondeJts : Mr.N,R,Devaraj, Sr.cGsC

Mr.PB.Naveen Rago for the State
of A,P.
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ORAL CRDER (PER HON'BLE SHRI B.S.JAI PFARAMESIWAR : MEMBER{JUDL. )

- None for the applicant. Heard Mr,Phaneraj feor Mr.P,

Naveen Rao, learned counsel for the State of A.P and Mr,N,R,Devaraj,

lezrned councsel for the Jentral Government,

remained absent.

R-4 though servéd/!h%

Hence he has been set exparte by crder dated

7. ’ The learned councel for'the State . of A.F., could not

explained tc us properlyito the questiorg asked to him. Hence

we are deciding this OA
before us to-day, .

3. The applicant

e the basis of the materials produced
‘ .

erein was initially *appointed as

Probaticnary Deputy Tahsfléar by A.F, Public Serwice Commission

during the year 1964, HT was included the regular panel of Deputy

Collector, placed him at

(Ser,I} department, dt,

Grade Dy.'Ccllector fer
(Arnexure-II} considerin

category. He submits th

he was promoted as Dy.Co

the competent suthoritie

‘Cutstanding'. They sub

51,No.57 in G.0O.M.S. No.9?6 Revenue

It is his case

5-10-1993 (Annexure-I),

that the applicant was found at Sl,Nc.9 in the panel of Special

the year 1977-78 in order of preference

7 the zpplicant to be placed in 'Outstandin
Bt his date of birth is 2-2-1940 and while
llectog ag special grade Dy.Collector,

s had occasion to asses his work as

mit even after promotion zs Spl.Grade

Dy. €cllector in the year 1988, the applicant maintained the same

crade ‘Outstanding' in discharging his duties.

He submite that he

was aspirant fer the gelection to IAS in accordance with the IAS

{AppoIntment by promotidn) Regulation's 1955, for the ve€ar

1992-93 cnwards. .
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a, The applicant filed O0OA.1156/94 éeéking certain

direction to the respondents therein and to declare the non-
placement of Confidential Reports (ACRs) and personal file of the

applicant together with his gradation to be communicated along

with latest reports before the said selection authority with in

the prescribed time for considering his name for selection by

promotion to IAS. The Tribunal heard his application and a

direction was given to the respondents therein to consider his

case also in accordance with the rules and regulaticns for the

year 1993-94, when the selection lists was prepared separately.

The applicant was hoping selection on consideration of his ACRs

as per the direction of the Tribunal dated 7-10-94. He submits

that all his ACRs which are plaﬁed before the selection

authority, show the applicant's record thtough — out as

showing as Outstanding though made available before the selection

committee, the selection committee ‘for the reasons un-kngwn to

law, left the applicant without marking any gradatiornt against the

'Outstanding' and all the ACRs including the relevant periods

name while the R-4 viz., Sri.Ch. Satyanarayana, who was two

places below him was selected to IAS as per the regulations and

shown to have been appointled from 23-12-94 to IAS cadre the half

yarly list published by the Government as on 1-1-95 at S1.No.297.

His apprehention is that the selection committee did not follow
the method of assessment of his performance on the available

ACRs. When his performances were accorded as outstanding in his

ACRs he should have been selected, even by any comparative merits

than the other selected candidates including the 4th respondent.

5. Hence he has filed this OA to call for the records

pertaining to the ACRs of the outstanding category relating to
the 4th respondent and also others who are placed in outstanding

category for the relevant. years 1993-94 and consequently to

J__—




~performance as disclose

(5

we ] o
3.

direct the 2nd respondent i.e., the UPSC to corsider thé ACRs of

the applicant by comparing the ACRs of the 4th Resporndent and
|

others of Qutstanding catigory and declare the applicant as eligible‘
te be included in the Cutstanding category and thereby to IAS

cadre from the A,P.Civil Bervice Cfficers for one cf the vacancies
in 1993-94 batch.

6. The respondents No,1 and 2 filed their counter stating
that UPSC following the regulations prepared the selection list of
suitable officers in accordance with the set rules after following
the prescribed administﬁative porms and procedure theat thé selectic
committee on the basis ¢f the confidential reports evaluates the

es| and on that basis awards e grading, that
[~

merit of the candidat

the entries in the CRs are themselves an insignia cf the‘capacity

and capability of an cjficer, that the selectionis based on the Da
, )

d in the CRs and on that basis grading

N
given for selection is|the proper method for adjudging suitabilit

of the cfficer concerned,

7. They submit that the applicant cannot substitute his
own judgement for that of the duly constituted selection committ
regarding his merit apd suitability of merits, The claim of the
applicant that he Brd the 4th respondent have obtained zame qgrad
is not correct, The ascessment by the selecti-n committee for
promotion to IAS is :0 be counted and not the cne by the DPC fo
special grade Dy. Collectors, Further, they submit that the
promotion of Dy. Cecllectors to the cadre of special grade of Dy
Collectors and the selection of SCS Cfficers for promotion to I

are two different matters and the same cannot be equated.

3. - The allegations that no grading was giver to the appj]
was denied._ It is stated that the selection committee at its
meeting held;cn 11-11-94 considered the case of the applicant

the hadis of
bagis of overal} asseasment of service records, the applic

was graded as 'Very Good!

/“'
Gk
f_,_r

nd. therefore thg allegations made



op 11-11-24 considered th

tYery Good',

. Very Good and the lower s

e~

the applicant against the
basis,

g. The respondent

-

selection committee are not having any

No.3 has filed counter stating that the

applicant was included in the panel of Special Dy. Collector for

the year 1977-78, But hi
of by.Col1ecfors for the
to Special Grade Dy,Colle
5(4) of IAS (2pprointment
selection‘cemmittee const
suitability of 211 cffice
of service records, class

Verv Good, Good or Unfit,

6~10-94 in R®.No.73/94 in

coculd not ceme up for inc

that agrading by the DPC.

$ name was included in the adhoc panel
yezr 1987-88, fcr the purpose‘of promﬁtion
ctor. The submit that as per Requlation
by promotion) Regulations, 1955, the

ituted for the purpose, Qill consider the
rs based on overall relsative assessment
ifies the efigibie officers as Outstanding,

Accordingly, the delection ccmmittee met

e cace of the applicant' and graded him as

It was dene as per the directions in the order dated

0A,.907/94, They submit that the applicant
lusion ip the select lispbue to nrading
enjiority among *the eligible officers with

While preparing the select panel for

1927-88 his assessment for promeotion to Svpecial Grade Dy,Collector,

has no relevance to the assignment of grading by the selection

committeex While ccnsidering hls case for promction teo IAS Cadre.

10

0, They submit thst in view of the interim order#bf the

AP,A. T, passed on 30-12-93 in 0A,7196 (filed by Sri K.,Mahesh

Lingam and 4 Cthere), the selection committee could not prepare

ny select list fer appoi

o

ntment to IAS during the year March, 1993

and an M.A,, was filed by the Revenue Departmwent updén which the

APAT mpassed a revised interim directicns dated 2-2-~94,

Accordingly

the selectiOn cormittee met on 6=5-94 prepasred a combined list for

e L




in this OA and hence it 1

gix other members in the

“outstanding candidates in

-6
1093.94 and 1994~2%5, The
Sri P.Lakshminarayana & 2
auashed the combirned sele

and directed to prepare s

refore, in the 0A.,N0,907/94 filed by
Cthers before the Tribunal, fhe Tribunal
ct list through its order dated 10-8-94

eparate select list year-~wise, Accordingly

the selecticn committee met on 11«11«94 and prepared vear-wisge

select lists, Therefcre,
tried to mix up the selec

denied. The list finally

the allegation that the A,P,Government
tions for the year 1992493 & 1993-94 was

approved by the UPSC is thﬁselect list

of members of the State Civil Service, The applicant's reqguest

does not therefore, deser
competent to guestion the

on thebasis of his imagi

11, We have perused
11-11-94, The UPSC was s

as one of the members, A

candidates for preparing
1693-04 separafely. In t
assessed from CRs and oth
indicated. The applicant
whereas R-érhés junior st
As per the Annexure-2 lis

Good!' whereas R4 has hee

first in the select list

grading of Outstanding.

ve any consideration, as he is not
proceedings of the selectio#committee

nary surmises, Hence there are no merits

-

s liable to be diemissed.

4 ,

pac

u..h'n:s
the selection committee }éﬁi'which met on
sueciated with the selection committee
part from a member of the UESC there were

committee. The committee wonsidered the
the select lists for the yesrs 1992-23 and
ﬁe selects list inAnnexure-2 the grading a:
er records of the é%%i%;%ée haé been
stands at S1.Nc,21 in the Apnexure-2 list
ard at S1.No,23 in the Annexure-z-list.
t, the applicant has been graded as !Very
n graéed 'Outstanding'.l There are no
éhe select list, Hence R-4 wés plaéeﬁ

for the year 1994 and as he had obtained

Those who had obtained Very Good were

placed below of R=4 and we €ind from the select lisgt that none of

T —
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.applicant had@ not made ot

.

the juniors to the applicent who had got Very Godd grading had been

included in the select lilst.

Hence the applicant cannct have any

grievance as his only junior E-4 was placed in the select list in

view of x@E his obtaining 'Cutstanding' gradation.

17, ﬁccordingly, the final year-wise celect list for

promoticn te IS5 (A.F.Cddre) was issued by the UFSC for approval

vide their letter No.F.6/1(1)/93/ATS dated 5-12-94,

In that list

R=4 stood first for the neacsons stated above in the 1993 select

panel,

the select panel for the

¥ene of the junigres to the applicant had been included in

year 1993-24,

L)
13. T™he Court or Tribunal cannet sit cnthe gradstion awarded

by the selection ccmmittge in view of the judgement of the Hon'ble

Supreme Court reported im 1932 (2) ATC SC 562 (Natiomal Institute

of Mentzl Health and Neuro Science Vs, Dr.Kalyane Raman)and 1997

(1) SLR 153 (Anil Katiyarn Vs. UCI).

14, Having perused

gismissed for want of merits,

(The gelection

perused and reg

®  (B.S..JAT-TARAMESHY
___— MEMBER(JUDL.)

' Bated

(Dictated in the CpenCourt)

epr

we feel that the

Hence the CA is

the select list,
It a case in this CA,
Mo costs.,
rroceedings precduced by the State Gévt.
turned baek to the respencdents)
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i AR) ~ {R. RANGARAJAN)
MEMBER (BDMN.)
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Copy to:

1? The Secretary to Govt, of: India, Min.of Personnel,
New Delhi, '

2. The Chairman, Union Public Service Commission,
NQU Delhi,

2. The Chief.Secretary, Secrstarist Buildings,
Hyd erabad., |

4, One copy to mr:JTUenUQopa; Rao,Aduocate,CAT,Hyderabad:

5. One copy to Mr.N.R.Oevraj,Sr.CGSC,CAT,Hyderabed,
6, One copy to Mr. P, Nayeen Raa,Addl.CGSC,CQT.HYdﬂrabad;
7. One copy toD.R{AR),CH,Hyderabad, a

B, One copy to Hasap,m(a),;gT,HyderabadT .

9. One duplicate capy.
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CHECKED BY
APPROVED BY

TYPED BY
COMPARED BY.

IN THE CENTRAL ADWIVIST?ATLUL TQIBUNAL
HYDERA BAD BENCH HYDERABHD

THE HON'BLE SHRI R.AANGARAIAN : M(A)

AND

.JAT PARAMESHUWAR

THE HON'HLE SHRT B.3
» M (3)

DATED 1A \ls”!?/?

0RDER/ JUDGMENT

M.A/R.A/C.F.ND.

;B.A.NU.:FqﬂﬁvézY’

ADMITTED AMND INTERIM DI?ECTIWWS
ISSUED

ALLOY
AUSEC OF WITH DIRECTIONS

D1
. DISMISSED ,
NDisMNSSED AS U;THDJHUQ

ORDERED/RE
NO ORDER AS
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